
OI?EN COURT

CENTRAL A OMI N1STRATI VET RIB UNAL

&bAHABAD BENCH: ALLAHABAD

OPIGIN.l\L APPLICATION NO. 1432 Of 2002

TUES DAY, THIS THE 10TH DAY OF OCCEMBER, 2002

HON. MR. JUSTICE R.R.K.TRIVEDI, VICE CHAIRMAN

Manish Kumar Mishra,

s/o late Sri Shivmurat Mishra,

r/o 31E/6,
Dabauli, KanpurNagar. ---Applicant.

(BY ~ dv a cat e : -S h r is. Kumar )

Versus

1. Union of lndia, through Secretary,

Ministry of l:efencs, Indian Ordnance factories.

2. General Manager, Indian Ordnance factories,

Small Ar~ms factory, Kalpi Road Kanpur.

Pin- 208009. , iespondents

(By Advocate:- Sliri R.C.Joshi)

o R D E R
HONe MRe JUSTICE R.R.K.TRIVElDD, VICE CHAIRMAN

By this O.A under section 19 of Administrative

Tribunals Act, 1985, applican~has prayed for a direction

to respondent; No.2 to give appointment to the applicant
/

Gn a suitable post in accordance with law within a

specified time.

2. The facts of the case are that the applicant's father

late Shri Shivmurat Mishra was serving as &xaminer,

High Skill Grade-II in Small Arms Factory, Kalpi



I •

-2-

Road, Kanpur. He die d in har nes s on 1-1-2001 after

serving for more than 35 years. He left behind

him the applicant ~his sOilegal heir and representatives

and a widow and one daughter. The representation was

made on 2-2-2001 (Annexure-2) for g iving ~.mployment
tlu.

toLapplicant on compassionate ground as there was
v--. y~ Y,

nol'"ne r left in the fa mily. The grievance is

that the representation of the applicant has not been
",,---,

considered a~n-o order has been passed. Considering

the f act san d c i r cums tan ce s , in 0 ur 0pin ion -' ends 0 f

justice shall be served if respondent No.2 is directed

to consider the representation of the applicant ancfoass

an order within a specified time.

3. The O.A is accordingly disposed of finally with a

direction to respondent No.2, General Manager, Small

Arms Factory, Kalpi Road, Kanpur to consider and

decide the representation of the applicant dated
\J'--~~~~~ .

2 -2 -2 001 ~wi th in a per io d of three months fr om the

date of a copy of this order is filed. To avo~d

t he delay" it s hall be oP~ft~ appl ica nt to file copy

~
of the representation alongwithLcopy of this order.

There shall be no order as to costs.

\L---ef
Vice Chairman

Madhu/


